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IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRI M NAL APPEAL NO. 882 OF 2007

Baban ... Appel | ant (s)

Ver sus

State of Mharashtra ... Respondent ( s)

ORDER

Heard | earned counsel for the parties.

The appel l ant, along with two other accused persons, was convicted under
Section 306 read with Section 34 of the Indian Penal Code [for short, ‘I.P.C.’] and
sentenced to undergo rigorous inprisonnment for a period of five years and to pay fine
of Rs.1,000/- each; in'default, to undergo further inprisonnent for a period of six
nont hs. They were further convicted under Section 498A |.P.C. and sentenced to
undergo rigorous inprisonment for a period of one year and to pay fine of Rs.1,000/-
each; in default, to undergo further inprisonment for a period of six nobnths. Both
the sentences, however, ordered to run concurrently. On appeal being preferred, the
H gh Court upheld the convictions, but reduced the sentence of inprisonment of the
ot her two accused persons to the period already undergone; whereas did not nake
any alteration in the sentence so far the appellant is concerned. Hence, this appeal by
speci al leave in which notice has been i ssued on the question of sentence only.
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Learned counsel appearing on behal f of the appellant subnmitted that the
appel l ant has renained in custody for a period of about two years. In the facts and
ci rcunst ances of the case, we are of the view that ends of justice would be nmet if the
sentence of inprisonnment awarded agai nst this appellant is reduced to the period
al ready under gone.

Accordingly, the appeal is allowed in-part and while uphol ding the
conviction of the appellant, sentences of inprisonnent awarded agai nst himare
reduced to the period al ready undergone. The appellant, who is in custody, is
directed to be released forthwith, if not required in connection with any other case.

J.
[B.N. AGRAWAL]
Lo N
[GS. SINGHVI]
New Del hi ,

May 08, 2008.




